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(A) Central Acts on Terrorism 

  

Armed Forces (Assam and Manipur) Special Powers (Amendment ) Act, 
1972 (No. 7 of 1972). 
  
Armed Forces (Special Powers) Act, 1958 (No. 28 of 1958). 
  
Armed Forces (Jammu and Kashmir) Special Powers Act, 1990 (No.21 of 
1990). 
  
Armed Forces (Punjab and Chandigarh) Special  Powers Act, 1983(No. 34 
of 1983). 
  
Maintenance of Internal Security Act, 1971 (No. 26 of 1971). 
  
National Security Act, 1980 (No. 65 of 1980). 
  
Prevention of Terrorism Act, 2002 (No. 15 of 2002). 
  
SAARC Convention (Suppression of Terrorism) Act, 1993 (No. 36 of 1993). 
  
Terrorist and Disruptive Activities (Prevention) Act, 1987 (No. 28 of 1987) 
(Now repealed). 
  
Unlawful Activities (Prevention) Act, 1967 (No. 37 of 1967). 
  
  
 
 
 
 
 
 
 
 
 
 



  
(B)  Certain other Legislative Provisions 

  
  
Arms Act, 1959 (No. 54 of 1959 (Relevant Provisions). 

  
Code of Criminal Procedure, 1973 (No. 2 of 1974) (Relevant Provisions). 
Section 67, 154, 162, 239, 240, 245, 313, 377, 465 

  
Disturbed Areas (Special Courts) Act, 1976 (No. 77 of 1976). 
  
Explosive Act, 1884 (No. 4 of 1984) (Relevant Provisions). 
  
Explosive Substances Act, 1908 (No. 6 of 1908). 
  

Indian Evidence Act, 1872 (No.1 of 1872) (Relevant Provisions). 
  
Indian Penal Code, 1860 (No. 45 of 1860) (Relevant Provisions). 

Section 109, 120 A - 120 B, 141, 146 – 149, 153 A – 153 B, 154 - 
158 

  
Inflammable Substances Act, 1952 (No. 20 of 1952)  (Relevant 
Provisions). 
  
Protection of Human Rights Act, 1993 (No.10 of 1994) as amended by 
amendment Act, 2006 (No. 43 of 2006) 
  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 

(C) State Acts on Terrorism 

  
  
Assam Disturbed Areas Act, 1955 (No. 19 of 1955). 
  
Assam Maintenance of Public Order (Autonomous Districts) act,1953 
(No.16 of 1953) (Relevant Provisions). 
  

Chandigarh Disturbed Areas Act, 1983 (No. 33 of 1983). 
  
Maharashtra Control of Organised Crime Act, 1999 (No. 30 of 1999). 
  
Nagaland Security Regulation, 1962 (Relevant Provision) 
  
Punjab Disturbed Area Act, 1983 (No. 32 of 1983). 
  

Punjab Security of State Act, 1953 (No. 12 of 1953). 

  
Tamil Nadu Prevention of Dangerous Activities of Bootleggers, Drug 
Offenders, Forest Offenders, Goondas, Immoral Traffic  
  

Offenders, Grabbers and Slum Act, 1982 (No. 14 of 1982). 
  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 

Constitution of India 

  
Article 20.   Protection in respect of conviction for offences – (1)  No 
person shall be convicted of any offence except for violation of a law in 
force at the time of the commission of the act charged as an offence, 
nor be subjected to a penalty greater that which might have been 
inflicted under the law in force at the time of the commission of the 
offence. 
  

(2) No person shall be  prosecuted and punished for the same 
offence more than once. 
  
(3) No person accused of any offence shall be compelled to be a 
witness against himself.  

  
Article 22.   Protection against arrest and detention in certain cases – (1) 
No person who is arrested shall be detained in custody without being 
informed, as soon as may be, of the grounds for such arrest nor shall he 
be denied the right to consult, and to be defended by, a legal 
practitioner of his choice. 
  
(2) Every person who is arrested and detained in custody shall be 

produced before the nearest magistrate within a  period of twenty-
four hours of such arrest excluding the time necessary for the 
journey from the place of arrest to the court of the magistrate and 
no such person shall be detained in custody beyond the said period 
without the authority of a magistrate.  

  
(3) Nothing in clauses (1) and (2) shall apply –  
  

(a)   to any person who for the time being is an enemy alien; or  
  
(b)   to any person who is arrested or detained under any law 

providing for preventive detention. 
  
 
 
 
 
 



(4) No law providing for preventive detention shall authorize the 
detention of a person for longer period than three months unless – 

                  
(a)   an Advisory Board consisting of persons who are, or have been, 
or are qualified to be appointed as, Judges of a High Court has 
reported before the expiration of the said period of three months that 
there is in its opinion sufficient cause for such detention: 
  
           Provided that nothing in this sub-clause shall authorize the 
detention of any person beyond the maximum period prescribed by 
any law made by Parliament under sub-clause (b) of clause (7); or  
  
(b)   such person is detained in accordance with the provisions of 
any law made by Parliament under sub-clauses (a) and (b) of clause 
(7). 
  

(5) When any person is detained in pursuance of an order made under any 
law providing for preventive detention, the authority making the order shall, 
as soon as may be, communicate to such person the grounds on which the 
order has been made and shall afford him the earliest opportunity of 
making a representation against the order. 
  
(6) Nothing in clause (5) shall require the authority making any such order 
as is referred to in that clause to disclose facts which such authority 
considers to the against the public interest to disclose.  
  

(7)     Parliament may be law prescribe –  
  

(a) The circumstances under which, and the class or classes of 
cases in which, a person may be detained for period longer 
than three months under any law providing for preventive detention 
without obtaining the opinion of an Advisory Board in accordance 
with the provisions of sub-clause  (a) of clause (4); 
  
(b)  The maximum period for which any person may in any class or 
classes of cases be detained under any law providing for preventive 
detention; and  
  
(c)  The procedure to be followed by an Advisory Board in an 
inquiry under sub-clause (a) of  clause (4). 

  
 



Article 142.  Enforcement of decrees and orders of Supreme Court and 
orders as to discovery, etc. – (1)  The Supreme Court in the exercise of its 
jurisdiction may pass such decree or make such order as is necessary for 
doing complete justice in any cause or matter pending before it, and any 
decree so passed or order so made shall be enforceable throughout the 
territory of India in such manner as may be prescribed by or under any 
law made by Parliament and, until provision in that behalf is so made, in 
such manner as the President may by order prescribe.   
  

(2) Subject to the provisions of any law made in this behalf by Parliament, 
the Supreme Court shall, as respects the whole of the territory of India, 
have all and every power to make any order for the purpose of securing the 
attendance of any person, the discovery or production of any documents, 
or the investigation or punishment of any contempt of itself. 

  
 


